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THE DEPUTY MINISTER IN THE
m i n i s t r y  o f  i n f o r m a t i o n  a n d
BROADCASTING (KUMARI KD- 
MUDBEN M. JOSHI): I beg to lay on 
the Table a copy each of the follow-
ing Notification (Hindi and English 
versions) under sub-section (3) of 
section 25 of th& Press Council Act, 
1978:--

(1) The Press Council (Amend-
ment) Rules, 19S1, pubJUhcd in 
Notification No. G.S.R. 629 in Ga-
zette of India dated the 4th July, 
1981,

(2) The Pre'ss Council (Ametid- 
ment) Rule.s, 1981, published in 
Notification No G.S.R. 723 in Ga-
zette of India dated the 1st August, 
1981. [Pifflecd ijj Library, Set: No. 
LT—2722/81].

SKPTEMBER 1, 19b! Reported poiucr short? 304 
age in rorioiw p a r t s  of 

the Country (CjA)

12.28 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report 
the following messages received from 
the Secretary-General of Rajya 
Sabha; —

(i) “ In accordance' with the prii- 
visions of sub-rule (6) of rule 18S 
of the Rules of Procedure and Con-
duct O f Business in the Rajya Sa-
bha, I am directed to return here-
with the Income-tax (Amendment) 
Bill, 1981, which was passed by the 
Lok Sabha at its sitting held on the 
19th August, 1981, and transmitted 
to the Rajya Sabha for its recom-

mendations and to state that '.his 
House has no recommendations to 
make to the I^ok Sabha in regard 
to the said Bill."

(ii> “ In accordance with the pro-
visions O f sub-rule (6) of rule 186 
oi the Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I aim directed to return here-
with the Compulsory Deposit

Scheme <Income-tax Payers) Am-
endment BUI, 1981, which was piss-
ed by the Lok Sabha at its sitting 
held On the 25th August, 1981, and 
transmitted to the Rajya Sabha for 
its recommendations and to state 
that this House has no recommen-
dations to make to the Lok Sabha in 
regard to the said Bill.”

(iii) “ In accordance with the pro-
visions of sub-rule (6) of rule 18(! 
o f the Rules of Procedure and Con-
duct o f Business in the Rajya 
Sabha, I am directed to return 
herewith the Customs Tariff 
(Amendment) Bill, 1981, which was 
passed by the Lok Sabha at its 
sitting held on the 26th August, 
1981, and transmitted to the Rajya 
Sabha for its recommendations m d 
to state that this House has no re-
commendations to make to the Lok 
Sabha in regard to the said Bill.”

12 30 hrs,

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

R e p o r t e d  P o w e r  S i i o r t a c e  i n  VAraous 
P a r t s  o f  t h e  C o u n t r y

5rr t ,
^  sr'nc ^  bj t t r -

1*1

[M r . D e p u t y -S pe a k e r  in the ChairJ

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRl 
VIKRAM MAHAJAN): Sir, I fully
share the anxiety of the HonT)ie 
Members regarding shortage o f powei 
in Bonfe of the States of the 
country. As a result of the varius 
step^ taken bj' the Government, there


